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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE KOLKATA BENCH
Original Application No.140 of 2024/EZ.

Fakir Mohan Patel Petitioner / Appellant

Vs.

State of Odisha&Ors. .. Respondent / Defendant

AFFIDAVIT ON BEHALF OF STATE POLLUTION
ONTROL BOARD, RESPONDENT NO.4 IN
COMPLIANCE TO DIRECTION DTD.03.07.2024

READ WITH 30.08.2024 OF THIS HON’BLE
TRIBUNAL.

« l, Dr. Kailasam Murugesan, IFS, son of late
Paramasivam Kailasam aged around 56 years, at present
working as Member Secretary, State Pollution Control Board,
having my office at Paribesh Bhawan, A/118, Nilakantha Nagar,
Unit-VIIl, P.O. Nayapalli, Bhubaneswar, Dist — Khurda, Odisha-

751012, do hereby solemnly affirm and state as under:

1. That | am the Member Secretary of the Respondent No.4

Board and, as such, am well-acquainted with the facts and
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circumstances with the case and competent to swear this

affidavit.

2. That in the aforesaid OA the petitioner has alleged about
illegal sand mining carried out in Mahanadi river at Chikhili
in Ambavona Tahasil of Bargarh district. The Hon'ble
Tribunal while adjudicating the case vide their order
dtd.16.7.2024 has been pleased to constitute a committee
consisting of Senior Scientist, Odisha State Pollution
Control Board, Mining Officer, Bargarh and District
Collector, Bargarh and directed the committee to inspect
the site in question and submit a fact finding report with
reference to the allegations made in the OA and the
District Collector, Baragarh has been declared as the
Nodal Office for all logistic purposes and for filing counter
affidavit bringing on record the committee report. In
compliance to the said direction, the Board has nominated
Dr. Satyanarayan Nanda, Regional Officer, Sambalpur of
the R-4 Board to represent the Board in the committee
constituted by the Hon’ble Tribunal and intimated the same
to the Collector and District Magistrate, Baragarh (R-2)
vide letter No.11703 dtd.30.07.2024 with copy to the

Regional Officer, Sambalpur of the R-4 Board for
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information and necessary action. Copy of the letter
No.11703 dtd.30.07.2024 is annexed to this affidavit and
marked as ANNEXURE — R4/1.

That the committee constituted by the Hon'ble Tribunal
made joint enquiry on 18.8.2024 at the site and submitted
their fact finding report with observation which are as

follows:

I The State Pollution Control Board, Odisha has not
given any permission for sand mining in the Chikili

area as that is not a declared sand source.

ii. From the field visit it was found that no mining

activity was going on around the Chikili area.

iii.  Instruction was issued to Tahasildar Ambabhona and
OIC Ambabhona vide district office - letter No.14825
dtd.23.08.2024 to monitor and inform this office
regarding further mining activity if any taken place in

that locality.

In reply to the above letter, the Tahasildar, Ambabhona
vide his letter No.1561 dtd.28.08.2024 and the OIC
Ambabhona PS vide his letter No.1707/PS
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dtd.28.08.2024 have intimated that no further illegal

sand mining was detected in the said Chikili area.

The report of the joint committee is annexed to this

affidavit and marked as ANNEXURE — R4/2 COLLY.

4. That during the course of hearing of this case the Hon'ble
Tribunal vide their order dtd.30.08.2024 has directed the
committee to look into the allegation raised by the
applicant that the committee has not visited all the sites of

elicit mining and deal with the same in its inspection report.

5. That in compliance to the direction dtd.30.8.2024 of this
Hon'ble Tribunal the committee has visited the sites agai
on 3.9.2024 and submitted their report. Copy of the Addl.
Inspection Report of the Joint Committee referred above is

annexed to this affidavit and marked as ANNEXURE -

R4/3 for kind perusal of the Hon’ble Tribunal.

6.  That the Respondent No.4 Board craves the leave of this
Hon'ble Tribunal to file further affidavit if necessary for

proper adjudication of the case.

7 That the annexures annexed to the present affidavit are

true and correct copies of their originals.




8.  That the contents of the above paragraphs are true and
correct to the best of my knowledge, as derived from the

official records, and that nothing material has been

concealed therefrom.
DEPONENT

VERIFICATION:

I, the above named deponént, do hereby verify that the
contents of the above affidavit are true and correct to the best of
my knowledge, as derived from official records, and that nothing

material has been concealed therefrom. 118

Verified at Bhubaneswar on this the 20" day of

September, 2024.

SWORN BEFORE ME

REGD.N
oH-9
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ANNEXURE-R4/1
_ EPABX: 2561909/2562847
dl . Tel: 2562822, 2560955
ORESA Email: Paribesh| (@ospcboard.org
% Website: www.ospcboard.org

STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST AND ENVIRONMENT, GOVERNMENT OF ODISHA]
Paribesh Bhawan, A/118, Nilakanthanagar, Unit — VIII,
Bhubaneswar — 751 012, INDIA

No. 1703 Date: 30 - F- Z{‘l

VII - L — Misc — 1120

E-mail / Speed Post
To

The Collector and District Magistrate
Bargarh.

Sub: OA No.140/2024/EZ — Fakir Mohan Patel vs. State of Odisha & Others regarding
illegal sand mining carried out in Mabhanadi river at Chikili in Amababhona Tahasil of
Bargarh district.

Sir,
The Hon’ble NGT, EZB, Kolkata while adjudicating the aforesaid OA vide their order

dtd.16.07.2024 has been pleased to constitute a committee comprising of the following

members:
@) Senior Scientist, Odisha State Pollution Control Board,

(ii)  Mining Officer, Bargarh, and
(iii)  District Collector, Bargarh.

The committee has been directed to inspect the site in question and submit a fact
finding report with reference to the allegations made in the OA. The District Collector,
Baragarh has been declared as the Nodal Office for all logistic purposes and for filing counter
affidavit bringing on record the committee report. The case is posted to 30.08.2024 for
hearing. Dr. Satyanarayan Nanda, Regional Officer, Sambalpur (Mob-9437158608) has been
nominated to represent the Board in the committee constituted by the Hon’ble Tribunal. Copy
of OA and order dtd.16.07.2024 referred above received from our advocate is enclosed for

your information and necessary action.

Encl: As above.

MemoNo._ /| #O ('f /Date: 30 — F— 24 Speed Post / E-mail

Copy along with copy of enclosure forwarded to the Regional Officer, SPC Board,

Sambalpur for information and necessary action.
Encl: As above.

X
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ANNEXURE-R4/2 Colly

Inspection report of Joint Committee visit regarding illegal sand mining. ca_rrled
out in Mahanadi River at Chikhili in Ambabhona Tahasil of Bargarh District.

In pursuance of the order dtd. 16.07.2024 of the Hon’ble NGT, EZB, Kolkata
in the matter of O.A. No. 140/2024/EZ — Sri. Fakir Mohan Patel — Vrs. State of
Odisha & Ors., SPCB, Odisha, Head Office, SPCB vide letter no. 11703, dtd.
30.07.2024, Office of the Collector & District Magistrate, Bargarh, Office order no.
14307 dtd. 09.08.2024, the committee conducted the joint inquiry on dtd.18.08.2024
at the site to submit the fact-finding report.

The following members were present during the joint committee visit.
1. Sri Aditya Goyal, IAS, DM & District Collector, Bargarh

2. Dr. Satya Narayana Nanda, Regional Officer, State Pollution Control Board,
Sambalpur

3. Sri Ajaya Kumar Pradhan, Mining Officer, Bargarh

Also, the following officials have accompanied the joint committee during the visit.

1. Er. Rakesh Ku. Panda, Asst. Env. Engineer, SPCB, Sambalpur.
2. Sri. Ananda Kumar Panda, OAS(JB), Tahasildar, Ambabhona

During the visit, the petitioner Sri. Fakir Mohan Patel was not present due to his
health condition, however, over the telephonic conversation with the petitioner a

detailed discussion was made point to point as reflected in the petition of Sri. Fakir
Mohan Patel Vrs. State of Odisha & Ors.

The observations made during the visit were as follows;
Observations:

Following observations were made by the committee during joint enquiry,

SlL.No. Description Observations
1. | The Original Application has been filed by [ On 09.06.2024. Mining
the Applicant alleging that illegal sand | Officer, Bargarh, in presence
mining has been carried out in Mahanadi | of the Ambabhona police
River at Chikhili in Ambavona Tahasil of squad, seized the sand of
Baragarh District, Odisha. It is stated that | about 1000 CuM which was
on 09.06.2024 the Mining Officer, Bargarh, | stacked at the Plot no-

along with the Mining Squad and 146/195, Khata no-01, Mouza-
Ambavona Police Station, raided the sand | Chikili (one side of the Chikili
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stock of Respondent No. 8, Private
Respondent, and penalized him for 1,000
CM of sand. It is stated that the said
Private Respondent has paid a fine of Rs.
2,10,000/- on 11.06.2024

river bridge), Dist- Bargarh
and collected Rs.2,70,320
(Annexure - | - Challan copy
is enclosed) amount after
being compounded from the
offender as per Rule 51(i) &
(iv) of OMMC Rule 2016 &
Amendment Rule 2023.

It is also stated that thereafter a further
complaint was received and on 22.06.2024
the mining officer, Bargarh, found huge
sand stock in the presence of one Mr.
Rohit Patel, (father of the Respondent No.
8) to be around 8,688 CM in quantity. It is
also stated that the Mining Officer was
requested to inspect three more spots of
sand hoarding by Respondent No. 8 but he
did not do so saying that one site is in
Jharsuguda District and is not within his
jurisdiction. It is stated that the bridge near
which the illegal sand mining is taking
place connects Bargarh and Jharsuguda
District. It is stated that on the other side of
the river is Mahulpali in the Jharsuguda
District where there are sand stocks of
Respondent No. 8 to cater to the demand
of that district. It is stated that on the date
of measurement, there was one Tata
Hitachi Poclain state to be engaged in the
loading of sand onto trucks, but the Mining
Officer ignored seizing of the said vehicle.

During subsequent visit to the
spot on .22.06.2024 it was
observed that about 7688
CuM of sand was found
gathered again which was
seized and compounded to
Rs.11,74,700 (Annexure - Il -
Challan copy is enclosed).
The compounded amount was
deposited by the offender on
dt.03.07.2024 & dtd
05.07.2024 as per Rule 51(i)
& (iv) of OMMC Rules, 2016.
The Tata Hitachi proclain
machine as alleged by the
Complainant

parked nearby

was found
the stacked
sand and was not invoved in

any shifting or lifting..

It is also stated that photographs of
08.06.2024, 20.06.2024 and 22.06.2024

This point relates to the point

no-2 narrated above.
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No. 8 has illegally mined sand about 2
lakhs cubic meters, considering the annual
trading and mining of sand. i.e., 50,000
CM, and thereby caused a loss at least Rs.
10 crores to the State exchequer. It is also
stated that Chikhili is a flood prone area
and in 2022 a severe flood occurued in
that area. It is also stated that satellite
pictures retrieved from google earth on
25.01.2024 show that sand mining is being
carried out using suction pump laid on boat
inside the Mahanadi River and sand is
being dumped on the riverbank for
subsequent transportation.

show mining operation in Mahanadi River Consequently, penalty was

is ongoing and there is vehicular imposed and realised as

transportation  continuing even  after mentioned in point no-2.

22.06.2024 after the previous raid | However, there was no mining

conducted on 09.06.2024. operation observed during the
visit.

It is further alleged that the Respondent | The case land is not a

declared sand source and it is
coming under flood prone
area, SO NO permission was
accorded to the Respondent
no 8 for mining operation. On
the day of the inspection of
the Joint Committee on
18.08.2024 to the site, it was
observed that approx. 2816
Cum (60m x 16m x 2.1m + 50
hyva trip x 16 cum/trip) was
stacked on the alleged area
.The stacked sand was not
freshly gathered rather it was
un-lifted part of the sand
which was already seized

and compounded on dt
22/06/2024
Further ,it was also not

that
suction pump was used for
extraction of sand from the
riverbed or not.

possible to ascertain
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Some Photographs taken during the visit to Chikhili in Ambabhona Tahasil

4 GPS Map Camera

n_* L

arh 768045, India

~Fig. View of Mahanadi River from Chikili

Bridge

e 4 Cl ops H-lp Camera
~ =
Tora, Chhat , India

li Bridge, Tora, Chhattisga \a

Flg Enqu1ry wnth the villagers of Chikili
Village
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Other Observations:

1. The State Pollution Control Board, Odisha has not given any permission for sand
mining in the Chikili area as that is not a declared sand source.

2 From the field visit it was found that no mining activity was going on around the
Chikili area

3. Instruction was issued to Tahasildar Ambabhona and OIC Ambabhona vide
district office letter no-14825 dtd 23.08.2024 to monitor and inform this office
regarding further mining activity if any taken place in that locality.

In reply to the above letter the Tahasildar Ambabhona vide his letter no-1561
dt 28.08.2024 and the OIC Ambabhona PS vide his letter no -1707/PS dt 28.08.2024
have intimated that no further illegal sand mining was detected in the said Chikili

@ X).y R O«
Regional Officer Mining Officer, District Magistrate

SPC Board, Sambalpur Bargarh Collector,
Regional Officer Mining Officer « Bargarh

State Pollution Confirol Board Ba g
Regianal Office, Sambalpur rgarh,Dist-Bargarh WLL ECTOF
RGAR!'

area.
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OFFICE OF THE MINING OFFICER
DEPARTMENT OF STEEL AND MINES, GOVT.OF ODISHA,
. BARGARH,DIST-BARGARH

. Letter No. 5 9 | / Minor Mines,  Date. JD 106+ ML’
0

Sri Prem Kishor Patel,
S/o- Rohit Kumar patel,
At- Chicholi, P.O-Bhukta
Dist- Bargarh, Odisha

Sub:- Regarding Royalty and Penalty for illegal Storing of sand

Sir,

With reference to the subject cited above and it has come to notice of that undersigned
that you are Storing illegally sand from Mahanadi River under Ambabhona Tahasil . Therefore you
are directed to deposit Royalty & Penalty for the following quantities as per OMMC Rules,2016.

KS" TQuantity | Royalty@35 | Addl. charge | OMF EMF I Penalty | Compounding | Total e
No. of Minor per cum of @100/-per \ fee ‘
Minerals Sand cum of sand
| (in cum)
1 | 1000 | 35000 | 100000 ['agoco | 8000 | 4320 | 50000 | 25000 270320 |
[ Total [ 1000 {35000 [ 100000 | 48000 | 8000 | 4320 | 50000 | 25000 _ zmzq_}

(Rupees Five lakh Sixty Five thousand Four Hundred Forty )Only
Hence, you are directed to deposit the above Royalty, Addl. Charge, Penalty
& Compounding fee To Govt. Heads of Account i.e. 0853-00-102-0217-02021-000 and
DMF to A/C No. 150401000004960 , IFSC Code- |OBA0001504 , Bargarh main Branch and
EMF should be deposited separately through bank draft and IT should be deposited through

online (TAN No. BBN000513C) and submit the copy to the office of the Mining officer,
Bargarh. - %

Yours Faithfully,

A Qe )
>
MinfT icer, Bargarh.
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. ’60\ Government of Odisha

% 4o Offline Challan Deposit For
W 5 C \ P orm
’&_; epositor's Co

Challan of Cash/Cheque/DD paid through STATE BANK OF INDJIA at Cyber Treasury, O&isha, Bhubaneswar

—

1. Name of the Depositor : Prem Kishor Pate! T

- e crrww oo 1o EPongae- — - - o Sotibe » - ——— - oo - = e - n ,
2 Mobile No. 9777950121 PGl S B § s
3. Department Identification ID B Ly e T R 3
4. Challan Generation Date & Time : 1110612024 01:13:47 PM o ‘ BT . AR ST

— e, s s S o e e st § ————— -

5. Head of Account

Purpose ' Head Of Account Ty Amount

Minor Minersls- Fees, Rent & Royaltes 0853-00-102-0121-02021 . ‘ T RS 2100007
Total Amount 7 SHE ,nazwoooa

Total Amount (In words} - Two Lakh TenThousam Only

6. Treasury Reference ID : 3805888020

7 Bank Transacuon Date & Tnme

1. This challan i1s valid for 7 days [rom the dale of online
2. in case of Cheque. bank transaction id will be availada .
3. In case of Cheque/DD, it should be payable to Slal@eﬂ

Sigdature of the DezzlfafZ

e o i
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~ DEPOSIT / PAY IN SLIP
A S9UR CREAS NS
@\@ 3Prea sl g

Ingian Overseas Bank

algl v Branch /Z

& e

e16a aifca Date |} |/ | O PAVA P
SB/ICA/OD/? _/RDTUL/DL AJ/c No./Credit Card No.

[/ 151017 i

Q'WName_Q;ﬁ@c N

saiq B Tel. No. Wﬂ’? end

@ W Amount|F Ug MO 79 P.

accq W= ¥ Rupees in words

(L]

5 | 7 % ".
(gﬁ‘y\/ Total | 3 A
Ofﬁcer/%l/e\/ WO Indian Overseas Bank

Tolifree NO-18004254445




FogR Ira gfem ¥ W ¥
VALID ONLY IF COMPUTER PRINTED YALID FCR ] MONTHS ONLY
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ardT e AW
. wifign W T T

STATE BANK OF INDIA
FURT W | DRAWEE BRANCH BHUBANESYVAR i AHTHERSSRESNATORY

WS D . /CODE No' 0004 ;

BRANCK AANAGER

srﬁm ;(af\m =7 X ; = e 1 2 N

ssuing £raMMEStAteaBank of India RILE M S RTRE S o

I * COCE Mo 50025 7 i i g st

TelMo, BhaTennE DEMAND DRAFT S0 MM :
'\. . fed X N AT N ' AR N N ¥ LSS, =

: HTT 3R ODISHA ENVIRONMENTAL FUND TRUST 35 FJT EEY

¢ ON DEMAND PAY W OE e

: Eight Thousand Onry ety

; ¥ RUPEES

g &000.00

! 101 000544873042 Key: TUHHET  Sr. No: 90381+ AMOUNT 8ELOW 8001(0/4: IO VALUS RECSpvES

= Name of Applicant PREM KISHOR PATEL

i

* 1,30 000 T T & ferara 21 arfurwerivat ym wemad v o A

Gam 3w & fem du
mummum;uowsnamhmmmes WO erpveRs

g 24197
"*8730L 21 00000 20001 00O S L i 5

:'m.fn.i'm ® .~ o o
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‘Taxpayer's Counterfoil
CRN :
24061100092527

Narse
O****E OF T*E D****Y

DMR M*ﬁ*s S*HM*R

Minoj “ead

TDS/TCS Payable by
Taxpayer (200)
Drawn on Bank
State Bank Of India

Branch Name :

Bank Reference Number

AY.
2025-26

Amount
¥4320

Payment through
Cash

Nature of Payment
6CH

CIN:
Cheque No./DD No. :

128

TAN
BBNO00513C

Major Head.
Income Tax (Other
than Companies)
(0027)

ZAO Code

722005

Date :

;J

‘jqf

OD MMM

Space for bank

YYYY

1C
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ANNEXVRE - I

DEPARTMENT OF STEEL AND MINES, GOVT.OF ODISHA,
———________ BARGARH,DIST-BARGARH

e Letter No. 58 0 /Minor Mines,  Date. 9-?2 0é [ 202 Y

Sri Prem Kishor Patel,
S/o- Rohit Kumar patel,
At- Chicholi, P.O-Bhukta
Dist- Bargarh, Odisha

Sub:- Regarding Royalty and Penalty for illegal Storing of sand.

Sir,

With reference to the subject cited above ,| am to say that during checking of chikli area on
Dt-22.06.2024 by the team of official of this office it was found that, a quantity of 7688cum of Sand
was storage at your land without valid Y-Form which violate the provisions of Rule-51 of OMMC

Rules, 2016 and amendment Rules, 2023. Therefore you are directed to deposit Penalty amount for
the following quantities as mention below:

\ Si Quantity | Royalty ‘ Add!. charge DMF EMF 17 Penalty | Compounding Total
No. of Minor | @35 per | @100/-per fee
Minerals | cum of cum of Sand
| lincum) | Sand g e L d
S 1_7588 269080 | 768800 80724 | 13454 22642 15000 | 5000 1174700 '
Total | 7688 269080 | 768800 80724 | 13454 22642 15000 | 5000 } 1174700

(Rupees Five lakh Sixty Five thousand Four Hundred Forty )Only
Hence, you are directed to deposit the above Royalty, Addl. Charge, Penalty

& Compounding fee To Govt. Heads of Account i.e. 0853-00-102-0217-02021-000 and
DMF to A/C No. 150401000004960 , IFSC Code- |OBA0001504 , Bargarh main Branch and
EMF should be depositéd separately through bank draft and IT should be deposited through
online (TAN No. BBNC00513C) and submit the copy to the office of the Mining officer,
Bargarh.

Yours Faithfully,

4 ¥
Mining Officer, Bargarh.

X
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CA X3 21—

.' : v, Government of Odisha E"'i a
T Offline Challan Deposit Form ’5 .
¢ ! J‘/ﬂ Depositor's Copy - i-. Tr
o

1

: PREM KISHOR PATEL : ),,,m 24 g L

: 9777950121 i)

'b' m 2%
Challan ol Cash/Cheque/DD pa:i through STATE BANK OF INDIA at Cyber Treasury. QOdisha, Bhubaneswar

1 Name of ;e Deposilor

Z Mobike No
3 Deparmment idenlificavon 1D

4. Challan Generation Date & Time : 007/2024 03 1958 PM

5 Hend of Account
? . SAE A ek : i

i Purpose Head Of Accaint } ' Anwount
Minor Minerals- Fees. Rent & Royalies 0853-0N-102-0121-02021 3 ’ RS o) Ny ira
s | At ' ;
] : Totat Amount, ! Rs £0000Y":
' cas P PRGN | v el S i b % : 5
Total Amount (In viords - Six | avig Onty

6 Treasury Relerence ID
7/ Banr Transaciuon Dale & Time 4 2 W R

2 In ¢ase of Chenue bank uansawon «f will be availab!
3. incase of ChequedDD, it should be payatie 10 'State ¢

oszp Ché‘b‘y@’—

ignature o he Deposilor iR BPBLnk Off.cer with S

it

- ——
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Government of QOdisha

oy
4 y
5 t:‘.;‘vb &/

-

B . Offline Challan Deposit Form
y : ) %—‘ e 5
P | Depositor's L0
+ f"'.
® oy A

Chalian of Cash/Cheque/DD paid through STATE BANK OF INDIA at Cyber Treasury. Odisha Bhubaneswar

1 Name of the Deposilor - PREM KISHOR PATEL

2 Nuaune No 4777950121

s Depaniment identification IC

4 Chalian Generauon Date & Time . 0510712024 11.01.35 AM

o

i
L

t,

5 Head of Account

: Purpose

Head Of Actount
e Minerals- Fees, Rent 8 Royalties

0853-00-102-0121-02021

Total Amourd
K

¢ Treasury Relerence D Vi 3808‘25073.?

7 Bank Transaction Date & Time
1 Tiws challan s valud for 7 days lrom \hi date of onfing entry.

2 In case ol Cheque, bank transaction «d will be available: after teahzahos
4 'n rasa of Cheque/DD. it should be payablé 10 'State Govemment Reeg

Sng"nﬁuré of’i{eigéposhor B

s

’Tr\/o

. __,\,4/_133 q;{@

6"\-)

tm‘r"-\»

Arnunt

|
Rs 447880 -

Rs 157880. «‘

Total Amount (In worde) - Four Lakh Tily Seven Thousand Fignt Huana:ed &gty Onty
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INCOME TAX DEPARTMENT . :
DEP i ‘ - .‘-"-_Fllil“(] §
¢ Challan Receipt ‘ iy 1
\ "l | |
BBN000513C
OFFICE OF HE DEPUTY DIRECTOR MINES SAMBALPUR
£ 2025-26 !
w v - 2024-25
M e Ingome Tax (Other than Companies) (0021)
S ; , TOS/TCS Payable by Taxpayer (200)
S TR ~ 6CH
o 222,642
L I R * Rupees Twenty Two Thousand Slx Hundred And Forty Two Only
S 4 . 24070500098564SBIN
e G Neway ;: . State Bank Of India
N l"avm'rm" 873 e et ; uPL
LND .\...~¢;,,‘.|T;,;;-¢ : ; : '. SBIN
A f-.--u.,-»‘;.-t«'z:.:um-v pReds ; CPADYGWNR2
R 05-1ul-2024

FoaR apie
walian NG

PRSI o

Tax Bneakup Detaiis (Amcuht !n ?),-

122,642

lar
. A '.u.'.:quf > AT 4
e i BRI 0
%) sk 'le'nusl : ‘ ' 8
1 Mﬂahy V7, - : : o
i ©Fee e SECTON z.ulE BB S ¥ ; : L
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ANNEXURE-R4/3

Additional inspection report of Joint Committee visit reqgarding illegal sand

mining carried out in Mahanadi River at Chikhili in Ambabhona Tahasil of
Bargarh District

In pursuance of the order dtd. 30.08.2024 of the Hon'ble, NGT, EZB, Kolkata in
the matter of O.A. No. 140/2024/EZ-Sri. Fakir Mohan Patel- Vrs. State of Odisha &
Ors., the joint inspection committee visited the sites such as Prakashpur, Salepali and
Antaradi villages of Ambabhona Tahasil on dtd. 03.09.2024, which were alleged to be
not visited by the team. Moreover, it is submitted that the site at village Mahulpali which

was also an alleged site for illegal sand dumping is not coming under Bargarh District
rather it is coming under Jharsuguda District. It was observed in course of the visit that
there was no illegal stacking or dumping of sand in these sites.

Submitted for kind perusal and order of the Hon'ble Court.

o

Regional Officer Mining Officer, District
SPCcharq, :S{r_am_balpur Bargarh Collector, Bargarh
Ctate Pouuuon Control Board Mining Officer
Regional Office, Sambalpur Bargarh,Dist-Bargarh COLLECTOR

BARGARH



